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GOVERNMENT OF MEGHALAYA

MEGHALAYA LEGISLATIVE ASSEMBLY SECRETARIAT

ORDERS BY THE GOVERNOR

———

Postal Registration No. N. E.—771/2006-2008

NOTIFICATION

The 23rd September, 2015.

No.LB.64/LA/2015/2.—The Prevention of Disqualification (Members of the Legislative

Assembly of Meghalaya) (Amendment) Bill, 2015 introduced in the Meghalaya Legislative

Assembly on the 23rd September, 2015 together with the statement of Objects and Reasons

is published under Rule 71 of the Rules of Procedure and Conduct of Business in the

Meghalaya Legislative Assembly for general information.
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THE  PREVENTION OF DISQUALIFICATION (MEMBERS OF THE LEGISLATIVE

ASSEMBLY  OF  MEGHALAYA) (AMENDMENT)  BILL,  2015

A

BILL
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ROWELL  LYNGDOH,
Deputy C. M. In-charge (Law)

E. C. KHARKONGOR,
Secretary,

Meghalaya Legislative Assembly
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